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MINISTRY OF POWER
NOTIFICATION
New Delhi, the 11th August, 2005

G.S.R. 528(E).—In exercise of the powers conferred by clause (o) of sub-scction (2) of Section 176 of thb
Elestricity Act, 2003 (36 0f2003), the Central Government hereby makes the following amendment to the Central Electricity
Regulatory Commission (Preparation of Annual Reports) Rules, 2004, namely .—

1.(1) These rules may be called the Central Electricity Regulatory Commission (Preparation of Annual Report)
(Amendment) Rules, 2005.

2) They shall come into force on thé date of their publication in the Official Gazette.
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(%the Central Electricity Regulatory Commission (Pnepmauonof Annual Reports) Rales, 2004, for sub-rule (1) of
Rule (1) the g

llowing shall be substituted namely :

(1) These rules may be called the Central Blccu'icity Reguiatory Commission (Preparation of Annual Report)
Rules, 20057,

AJAY SHANKAR, Addl. Secy.

Notg :— The Principal Rules were published vide G.S.R. 48(E), dated the 28th Jannary, 2005 in the Gazette of India
dated the 28th January, 2005,
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NOTIFICATION
New Delhi, the 11th August, 2005

G.B.R. 529(E).—In exercise of the powers conferred by clause (w) of sub-section (2) of Section 176 of the
Electricity Act, 2003 (36 of 2003), the Central Government hereby makes the following amendment to the Intimation of
Accidents (i’orm and Time of Service of Notice) Rules, 2004, namely -~

) QI) These Rules may be called Intimation of Accidents (Form and Time of Service of Notice) (Amendment)
I Rules, 2005.

(2) These Rules shall come into force on the date of their publication in the Official Gazette.

1 the Intimation of Accidents (Form and Time of Service of Notice) Rules, 2004, for sub-rule (1) of the Ruie (1)
the following shali be substituted namely :—
QJ) These rules may be called the Intimation of Accidents (Formand Time of Service of Notice) Rules, 2805”.
i [F. No. 23/2/2004-R & R]
|
NT}te :— The Principal Rules wete published vide G.S.R. 1(E), dated the 22nd December, 2004 in the Gazette of India
dated the 1st January, 2005

% . [F. No. 23/7412003-R &R] .
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AJAY SHANKAR, Addl. Secy. .
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